P
N
+ ‘k.‘.
g
@

- giwp 'FrANWQj'

Dated : All

Original Apy

QJORIM :-

O

Hon'ble Mr. S.

‘,ﬂmﬂLMMmﬂﬁNWEETRmW%g
AL TAHABA]

OPEN COURT

BENCH

o

ahabad this thi

blicat ion No, #P8 of 1993,

Pas Cupta, Member-A,

12th October, 1995,

Irshad Khan
Resident of
Izzatnagar,

(By Advocate Sri V.

Bnion o
Indian

:

New De lh

2, The Dire
Izzat naa

The Far
Farm Se
Indian
Izzatna

3.

(Bv Hon, Mg

Indian Vete

He was init
thereafter

Iabour. The

.. relief of a
pemewino th
from interf
and pay him his salary of

ecual work)

4

Ve

f India, thro
Council of Res
- 4

ar,Bareilly,

m Manager (Hort
ct ion,

Jetermery Rese
gar, U, P,Bare

e

s

0. .R D

ugh Secretary,
aarch Agricultural Resegdr

ctor, Indian Veflernery Research Instity
{culture),

lly.

Sus

rch Institute,

o & e & s

E Rioral)

S. Das Guptal

foum 5 ot e S e, W ey

The app 1 id/d

Member-A5

mt was a Casual labour

rinary Resear
ially encaged
in various sp¢
applicant had
direct ion to

e services of
ering with the

the applicant and also

Institute, Izzatnacgar
+ such on 1,1 ,198]

| 1s he had worked as Ca

..Respondents

Hon'ble Mr, T.JL. Verma, Member-J.
. son of Eeghafl Khan,
Village Dailapeer, P.C.
Baredlly o ocitin. o s Applicant |
K.Sriffastava & Sri A.K.Gupta] A

te,

in
' .

7 and

5 1o 1

filed this C.A., seeking the

he respondents restrai
funct ioninag of the app

the principles of ecua

hing them

licant
i

1 pay for




-

f)

2% The respondents [have filed counter-aff ijavit

contesting ithe claim of tlfhe applicant, &t has begn stated

that the applicant had wofked-only 624 days in a|long spell

of 5 years pnd has not aclguired any lecal rinht for wagaﬁ

the relief sought, learnel counsel for the respopdents

has also drgwn our attent{on to the order passed by a

Bench of this Tribunal on||15,12,94, dismissino the bunchr

of similar applications off which the leading 0.A] was

No,A. No,156 of 1903,

As the controvglrsy in the present app licat ion|

other conne¢ted O,As, we Nereby order that the pn

application

0.A,No,1336

4.

of according

in pari-materia

shall also Bb

of 1993 and s

Member (J)

with fhet in O.A.No, 156 of 1

This oricifpl application is beina
P _

ly. The partidk to bear their own cos

iHe by the decision aivel

ihilar other O.As,

e

Member ('A)

993 and‘
esernt |

noan

dispos

ts.

s b o B R L
N %




